
                         

   IN THE COURT OF   SPECIAL JUDICIAL MAGISTRATE (RAILWAY)  

                                           AT TINSUKIA

          Present: Tanusree Dey, AJS.

         Date of Judgment : 11.01.2023  

                           S.R. C.R. Case   No.   404   of 20  21               

  ( Under Section 160(2)/154/174(c) of Railways Act, 1989)

  COMPLAINANT :       Union of India

REPRESENTED BY:  Sri Y. K. Misra, Public Prosecutor.

                                   -Versus-

                           

ACCUSED PERSON :  Jyoti Prasad Baruah

                              S/o- Late Tankeswar Baruah

                              R/O- Naharsaku, Chiringhulla

                              Dibrugarh, Assam

                             Presently residing at-

                             Raja Khat, Niz Lahowal, 

                             P.S.-Lahowal, Dist-Dibrugarh...Accused person No.1

                

    REPRESENTED BY :   Sri K. Borpujari and Smti N. Dutta, Advocate.    

    Date of Offence:  23.08.2021

    Date of complaint : 23.08.2021

    Date of Prosecution Report : 26.10.2021

   Date of Commencement of Evidence: 29.12.2021 
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   Date on which judgment is reserved : 11.01.2023

   Date of Judgment: 11.01.2023

   Date of sentence hearing : None

                                    Accused Details     

Rank of the Accused A1

Name of the  Accused Jyoti Prasad Baruah

Date of Arrest 23.08.2021

Date of release on Bail 24.08.2021

Offences Charged with  Under Section 160(2)/154/174(c) of 
the Railways Act,1989

Whether Acquitted or 
Convicted

Acquitted

Sentence imposed None

Period of detention undergone
during trial

None

                                          

                                       J U D G M E N T

1. The case of the prosecution in brief is that on 23.08.2021 at

around 10:40 hrs received an information from SCNL/TSK

Regarding one vehicle No. AS-06-BC/3165 dashed with the

gate  barrier  of  LC/Gate  No.21DD  at  KM  No.9/8-9  in

between CKW-LHL.  On getting the information, ASI/  L.B.

Deori and ASI/R.K. Bhaju and staff attended the place of

occurrence at 11:20 hrs and conducted an enquiry. During

enquiry, it was found that gate barrier boom “B”  (NH-37

side)  of  LC/  Gate  No.21DD got  tampered  and  displaced
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from its rest post and not working due to dashing with the

aforesaid vehicle  but  the offending vehicle  and its  driver

was not found at the place of occurrence. On asking, the on

duty gateman of LC/Gate No.21DD, Smt. Dolly Saikia stated

that while she was clsoing the gate for passing one DN UTV

machine, in the meantime one vehicle bearing registration

No.  AS-06-BC/3165  coming  from Mohanbari  side  dashed

with the gate Barrier Boom “B”  (NH-37 side) resulting the

Gate Barrier displaced from its rest post and out of order.

After dashing, the vehicle fled away towards Dibrugarh side

but the on-duty gateman could record the vehicle no. as

AS-06-BC/3165 and informed the matter to all concerned.

Hence, ASI/L.B. Deori prepared joint spot verification report

of the place of occurrence and seized the Boom Barrier at

the spot and given on zimma Nama to SSE/Signal/TSK with

a direction to produce the same before the court as and

when called for. Further raid and search was conducted at

Dibrugarh town area to find out the fled away vehicle and

its driver but unable to trace out and sources engaged to

find out the vehicle and its driver . In this connection, the

on-duty gateman Dolley Saikia lodged a written complaint

against the fled away vehicle and its owner to IPF/DBRG.

Accordingly, on the basis of which a case under reference

has been registered at RPF/Post/DBRG and the case was

endorsed to ASI/Raj Kumar Bhaju for enquiry and report.

After endorsement of the case, E.O. R. K. Bhaju conducted
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raid and search at Niz Laohowal and found the offending

vehicle  with  driver  Jyoti  Prasad  Baruah  at  his  home  in

presence of  witnesses.  Further he took into custody and

brought to RPF/Post/DBRG along with the offending vehicle.

There  he  recorded  the  confessional  statement  of  the

accused in which he admitted his guilt. So he was arrested.

After  completion  of  the  inquiry,  the  E.O.  submitted

Prosecution  Report  U/s  160(2)/154  of  the  Railways  Act,

1989 before the court.

        TRIAL   :  

2. Finding prima facie material, this Court took the cognizance

of the case against the accused person namely Jyoti Prasad

Baruah and summons was issued to the accused person.

After hearing both the sides of prosecution and the defence

and taking  into account  the evidence  before charge, this

Court  framed  charge  u/s  160(2)/154/174(c) of  Railways

Act, 1989 against the accused Jyoti Prasad Baruah and the

formal charge under the said sections were framed which

was  read  over  and  explained  to  the  accused  person  to

which he pleaded not guilty and claimed to be tried.

3. During trial to prove its case the prosecution examined 12

numbers  of  witnesses.  After  closure  of  prosecution

evidence,  the  statement  of  the  accused  person  under

section 313 CrPC was recorded by putting to the accused

persons  the  incriminating  materials  found  against  him
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during  prosecution  evidence.  The  defence  side  did  not

adduce evidence in defence.

4. Heard the argument put forwarded by the learned counsels

representing both the sides.

POINTS FOR DETERMINATION :

5. After perusal  of the case record, the following points for

determination are formulated so as to arrive at  a logical

conclusion : 

I. Whether the accused Jyoti Prasad Baruah on or about

23/08/2021 at KM No.9/8-9 between CKW-LHL broke

the gate barrier of LC Gate 21DD which was closed for

road  traffic  and  thereby  committed  an  offence  u/s

160(2) of the Railways Act, 1989?

II. Whether  the accused person on or  about  the  same

time  and  place  By  breaking  the  LC  gate  21DD

committed an act that is likely to endanger the safety

of any person travelling or being upon any railway and

thereby committed an offence  under  section 154 of

the Railways Act?

III.  Whether the accused person  Jyoti Prasad Baruah, on

or  about  the  same  time  and  place  obstructed  the

running of any train and thereby committed an offence

under section 174(c) of the Railways Act?
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EVIDENCE ON RECORD :

6.  The P.W. 1, Lechai Bikomiya Deori ASI/RPF/NTSK, deposed

that  On  23.08.2021  at  about  10.40  hrs  on  receiving

information from the Security Control  that the LC Gate No.

21DD in  between  CKW-LHL  has  been  dashed  at  the  gate

barrier  by  a  road  vehicle,  he  along  with  ASI  R.K.  Bhajo

attended  the  spot  as  per  the  direction  of  IPF/DBRG.  On

arriving the spot, the on duty gteman Smt. Dolly Saikia i.e.,

the PW2 stated that one road vehicle bearing no. ASO6 BC

3165 dashed with the gate barrier while the gate was being

closed and the said vehicle fled away from the scene after

committing  the  incident.  Subsequently,  SSE/Signal/Tinsukia

Indrajit  Deori  i.e.,  the  PW3  arrived  at  the  spot  and  they

conducted joint verification during which they found that one

portion  of  the  gate  barrier  near  the  pedestal  towards  the

National Highway side got tempered and was out of order.

The P.W. 1 also deposed that he seized the damaged portion

of the gate barrier to SSE/Signal/Tinsukia, Indrajit Deori on

zimma. Later on, as per source of information on the same

day at around 20:40 hrs ASI R.K. Bhajo and he along with

staff attended the house of the accused Jyoti Prasad Baruah

at  Niz  Lahowal  Rajakhat  where  they  noticed  that  the

offending  vehicle  was  parked  there.  On being  asked,  Jyoti

Prasad Baruah admitted that after dashing the gate he had

fled  away  with  his  vehicle  from  the  spot.  Thereafter,  the
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vehicle was seized and the accused Jyoti Prasad Baruah was

taken  into  custody  by  preparing  seizure  list  and  memo of

arrest in his presence and he had put his signature as one of

the seizure witnesses.

7. The P.W. 2, Doli Saikia, the on-duty gateman deposed that on

23.08.2021 when she was on duty at LC gate No. 21DD at

around 10:36 AM, the Station Master,  Lahoal had informed

her to close the gate for a UTV machine and while she was

closing  the  gate  one  vehicle  bearing  no.  AS  06  BC  3165

dashed the gate barrier and the gate barrier got damaged.

When  she  couldn’t  close  the  gate,  as  it  had  stopped

functioning because of the incident, she informed the station

master. The P.W. 2 further stated that by the time she could

stop the vehicle, the driver had fled away from the spot with

the vehicle and the UTP machine was passed by using chain.

8.  The P.W. 3, Indrajit Deori, SSE/Signal/TSK deposed that on

receiving information from the Signal Control that the LC gate

No.21DD in between CKW-LHL has been dashed by a vehicle

for which the signal was not being received as the gate was

badly  tempered  and  was  not  functioning  properly,  he

immediately went to the spot wherein he saw that the gate

was  badly  tempered  and  the  same  was  not  sitting  in  the

manner it was supposed to. Upon verification, it was found

that the boom would have to be replaced and accordingly it

was  replaced  after  calling  material  and  heavy  restoration
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gang. Complete restoration was done at around 15.09 hrs of

23.08.21 and material cost of ₹ 5000/- was incurred in the

restoration work.

9.  The P.W.  4  was  Sannjib  Hazarika,  Technician  Signal/CKW

who  deposed  that  on  23.08  in  2021  as  per  the  memo

received  from station  master/Lahoal  he  had  disconnected

the  gate  at  around 11.20  a.m.  and he  went  to  the  spot

where he saw that roadside B pedestal of the gate has been

damaged by road vehicle. That the gateman said that the

vehicle  fled away after  dashing the  LC gate.  The P.W.  4

stated that upon receiving permission from the RPF to start

restoration work they started restoration work of the LC gate

which was completed around 15:09 hours.

10.  The  P.W.  5  Bhupen  Baruah  ,  the  owner  of  the  vehicle

bearing no. AS 06 BC 3165 stated that  his brother Jyoti

Prasad Baruah had taken the said vehicle out of the house

on 23.8.2021 and he was informed by railway police that

the said vehicle had dashed a LC gate barrier at Lahoal and

his brother was arrested in this connection.

11.    The P.W. 6 Bhanuma Sonowal, ASI/RPF/MXN stated that on

24.08.2021,  ASI  R.K,Bhajo  called  him to  write  down the

statement  of  one accused Jyoti  Prasad Baruah which he

had  written  in  Assamese language  in  presence  of  ASI

R.K.Bhajo  and the accused admitted that on 23.08.2021 at

around  10.35  AM  while  he  was  driving  a  loaded  APE

 S.R.C.R. Case No.404 of 2021                                                                                      8



Piaggio, he had dashed the 21DD LC gate at Lahoal while

the gate was getting closed for road traffic and that he had

fled from the place of occurrence after the incident and at

around 10.30 p.m. he was arrested by the RPF.

12.  The  P.W.  7  Ritesh  Kumar,  SM/Lahoal  deposed  that  on

23.08.2021 he had asked the gateman of 21DD in between

CKW-LHL to close the gate to pass one Down UTV machine

and after  sometime the gateman informed him that  one

vehicle  loaded  with  gas  cylinder  bearing  registration  no.

AS06 BC 3165 had dashed the gate. While the gate was

being closed for road traffic and as a result of it the gate

court banned and damaged and the said UTV machine was

passed by using safety chain after having been detained for

eight minutes. The P.W. 7 also stated that as a result of the

incident train no. 05910 DN also got detained for about five

minutes.

13.  The P.W. 8 Jitul Sonowal is an independent witness who

stated that on 24.08.2021 while he was at the Dibrugarh

Station when the EO of the present case, R.K. Bhajo had

called  him  to  remain  present  as  an  witness  when  the

confessional statement of the accused was recorded. The

LC gate at Lahoal was dashed by a loaded vehicle being

driven by  JyotiPrasad Baruah.  He could  also  identify  the

accused present before the court and also stated that he

had  heard  the  RPF  warning  the  accused  that  he  is  not
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bound  to  make  his  confessional  statement  and  that  the

statement may be used against him in the court of law.

14.   The P.W. 9 Tridip Borah stated that on 23.8.2021 he was

working as a driver at RPF post DBRG and he had come

driving a vehicle of RPF to Lahoal in connection of some

accident at one LC gate. He stated that they had gone to

the  house  of  one  Jyoti  Prasad  Baruah  but  he  was  not

present at his house and also came to know from people

they had that the vehicle of Jyoti Prasad Baruah was not

there. Search was made but Jyoti Prasad Baruah could not

be traced out. At around 8 PM of the same day Jyoti Prasad

Baruah was brought to the post by the RPF.

15.   The P.W. 10 Premananda Biswakarma IPF/CIB/NJP deposed

that on 23.8.2021 when he was posted as IPF/DBRG, one

gate man had filed one complaint that while she was on

duty at LC gate no. 21 DD in between CKW-LHL one road

vehicle had hit the gate barrier while it was being closed.

He registered one case and endorsed ASI R.K.  Bhojo as

Enquiry Officer of the case.

16.  The P.W. 11 Debojyoti Dutta,MVI,Dibrugarh stated that on

06.09.2021  he  had  examined  one  vehicle  bearing

registration  no.  AS  06  BC  3165  and  on  examination  or

damages  were  found  and  mechanical  condition  of  the

vehicle was found to be satisfactory.
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17.   The P.W. 12 Raj Kumar Bhajo, the E.O. Of the present case

deposed that on 23.0.2021 at around 10:40 hrs information

was received that the LC gate No.21 DD in between CKW-

LHL had been dashed and damaged. Then he along with

the P.W. 1 and other staff went to the spot wherein there is

so that the gate was bent and damaged. The on duty gate

man Dolly Saikia i.e., the PW2 stated that one blue colour

loaded  Piaggia  bearing  no.  AS06  bc  3165  coming  from

Dikom side and going towards Duliajan side dashed the LC

barrier while the gate was being closed. The gateman also

stated that the driver of the vehicle had fled away but she

could note down the registration number of the vehicle. The

gate  man  had  lodged  one  complaint  in  this  connection

which was registered and he was endorsed as  E.O.  The

P.W.  12  stated  that  during  the  course  of  enquiry  he

obtained the ownership particulars of the offending vehicle;

arrested  the  accused  person  and  seized  the  offending

vehicle  after  fulfilling  all  the  formalities;  recorded  the

statement of the accused; got the vehicle examined by MVI

and  collected  report  in  that  regard  and  also  visited  the

place of  occurrence; prepared a draft  sketch map of the

place of occurrence; recorded the statement of the relevant

witnesses;  Seized  the  train  signal  register;  collected

damage value certificate and also clicked photographs of

the  place  of  occurrence  with  his  mobile  phone  and  on

conclusion of the enquiry he submitted prosecution report
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against the accused Jyoti Prasad Baruah u/s 160(2)/154 of

the Railways Act.

18.   All the P.W.’s were duly cross examined by the defence at

length.

    

  DISCUSSION, DECISION AND REASONS THEREOF

19. On the  basis  of  the materials  available  on record,  let  us

know discussed the afore-framed points for determination

so as to ascertain whether the accused person is guilty of

the alleged offence charged against him.

20. As the accused person has been charged with an offence

under section 160(2)/154/174(c) of the Railways Act, 1989,

before  going  through  the  evidence  on  record  let  us  go

through the aforesaid provisions of the Railways Act, 1989.

Section 160 Railways Act, 1989:

160. (1) If any person, other than a railway servant or a person

authorised in this behalf, opens any gate or chain or barrier set

up on either side of  a level  crossing which is  closed to road

traffic,  he  shall  be punishable  with  imprisonment  for  a  term

which may extend to three years.

(2) If any person breaks any gate or chain or barrier set up on

either side of a level crossing which is closed to road traffic, he

shall be punishable with imprisonment for a term which may

extend to five years.
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      Sectiom 154 of the Railways Act,1989

    154. Endangering safety of persons travelling by railway by rash

or  negligent  act  or  omission.—  If  any  person  in  a  rash  and

negligent manner does any act, or omits to do what he is legally

bound to do, and the act or omission is likely to endanger the

safety of any person travelling or being upon any railway, he

shall be punishable with imprisonment for a term which may

extend to one year, or with fine, or with both.

        Section 174 of the Railways Act 1989 :

  174.  Obstructing running of train,  etc.—If any railway servant

(whether on duty or otherwise) or any other person obstructs

or causes to be obstructed or attempts to obstruct any train or

other rolling stock upon a railway,— 

      (a) by squatting or picketing or during any rail roko agitation

or bandh; or 

   (b)  by  keeping  without  authority  any  rolling  stock  on  the

railway; or 

    (c) by tampering with, disconnecting or interfering in any other

manner  with  its  hose  pipe  or  tampering  with  signal  gear  or

otherwise, he shall be punishable with imprisonment for a term

which may extend to two years, or with fine which may extend

to two thousand rupees or with both.  

21.  Thus in the light of the aforesaid provisions of law, in order

to bring home the guilt  of  the accused person under the

aforesaid  sections,  it  is  required to  be  proved beyond all

reasonable doubt that the LC Gate No. 21 DD in between

CKW-LHL was broken by the offending vehicle  as alleged
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bearing registration No. AS 06 BC 3165 while the L.C. gate

No.  21 DD was closed to  road traffic  and the same was

driven by the accused person namely Jyoti Prasad Baruah

and  that  the  alleged  incident  endangered  the  safety  of

persons  being  upon  railway  and  the  alleged  act  of  the

accused resulted in obstruction to running train etc.

22.  Now, reverting back to the present case in hand, the case

of the prosecution got initiated on the basis of an FIR filed

by the PW1- Dolly Saikia, the on duty gateman of LC Gate

No.21DD wherein she stated that on 23.08.2021 at about

10:36 hours as per the instruction of the Station Master to

close the L.C.  Gate,  while  she was closing the gate after

alarming the warning hooter, one blue coloured mini truck

bearing no. AS 06 BC 3165 loaded with cylinders dashed the

LC gate barrier and fled towards Dibrugarh side. From the

perusal  of  the  evidence  of  the  relevant  witnesses,  it  is

apparent that the LC gate No.21 DD in between CKW-LHL

had been dashed by a vehicle. The P.W. 2, in her evidence

stated  that  she  was  able  to  note  down  the  registration

number of the vehicle. Be that as it may, now the question

which  arises  before  this  court  is  whether  the  offending

vehicle which dashed the LC gate No. 21 DD was  in fact the

vehicle  bearing  registration  no.AS06  BC  3165  and  if  so,

whether the same was being driven by the accused Jyoti

Prasad Bauah or not.  In that regard, the prosecution has
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relied  upon  the  confessional  statement  of  the  accused

person given before the RPF personnel.

23. RPF personnel not being police officers within the meaning

of Section 25 of the Indian Evidence Act 1872,  a confession

made by an accused person before the RPF is admissible in

evidence. The statement of accused Jyoti Prasad Baruah was

recorded in presence of PW-8 wherein the accused is seen

to  have  voluntarily  confessed  that  he  was  driving  the

offending vehicle on the day of the incident after being told

that his statement may be used against him in Court. Extra-

judicial confession is generally a weak kind of evidence by

itself  and the evidentiary value of extra-judicial  confession

increases  when  it  is  supported  by  other  prosecution

evidence.

24.  In State of Punjab v. Bhagwan Singh  AIR  1975  SC

258, the Honourable Supreme Court of India held that the

value of an extra-judicial confession only increases when it is

clearly  consistent  and convincing to the conclusion of  the

case  otherwise  the  accused cannot  be  held  liable  for  the

conviction  solely  on the  basis  of  the  confession  made  by

him.

25. Wherever  a  Court,  upon  due  appreciation  of  the  entire

prosecution evidence,  intends  to  base  a  conviction  on an

extra-judicial  confession,  it  must  ensure  that  the  same
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inspires confidence and is corroborated by other prosecution

evidence. Here it is interesting to note that in his statement

before this Court u/s 313 CrPC accused Jyoti Prasad Baruah

denied that his statement was ever recorded in connection

with the instant case . It also true that the examination of

the  accused  is  not  a  mere  procedural  formality  but  is

important  to  check  the  acceptability  of  the  case  of  the

prosecution so established before the court. 

26. Moreover, from the evidence available on record, it appears

that  apart  from  the  P.W.  2  none  of  the  witnesses  had

personally witnessed the incident. The P.W. 1 and PW 12

stated  that  they  came  to  know  about  the  registration

number of the offending vehicle from the P.W. 2. Although

the P.W. 2 in her FIR/complaint mentioned the registration

number of the offending vehicle, in her cross examination

the P.W. 2 admitted that nowhere in her complaint she had

mentioned that she could identify the driver of the offending

vehicle.

27. The  P.W.  5,  the  owner  of  the  alleged  offending  vehicle

although  stated  that  on  the  date  of  occurrence  i.e.,

23.8.2021 his brother, the accused Jyoti Prasad Baruah had

taken  the  said  vehicle  out  of  the  house,  in  his  cross-

examination the said witness stated that other drivers other

than his brother i.e., the accused also drive his vehicle and

he cannot say who had committed the incident.
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28. Thus, from the evidence on record it transpires that there is

nothing  concrete  in  the  prosecution  evidence  to  prove

beyond  reasonable  doubt  that  the  accused  Jyoti  Prasad

Baruah was in fact driving the vehicle which had dashed the

LC  gate  No.21  DD  on  23.08.2021  and  none  of  the

prosecution witness  was able  to  establish  the same  and

some doubt  remains  with  regard  involvement  of  accused

Jyoti Prasad Baruah in the incident of dashing the LC gate

No.21 DD. 

29. As the involvement of the accused Jyoti Prasad Baruah in

the alleged incident  of  dashing the LC Gate No.21 DD in

between  CKW-LHL  could  not  be  proved  beyond  all

reasonable  doubt,  the  allegation  with  regard  to

endangerment of safety of any person being on railway or

the allegation of obstructing the running train as well do not

hold ground for conviction of the accused under section 154

or 174(c) of the Railways Act.

30. In view of the above discussion, the points for determination

are decided in negative and in favour of the accused person

as there are no incriminating materials against the accused

person  sufficient  enough  to  prove  his  guilt  beyond  all

reasonable  doubts  against  the  offence  under  which  the

accused person had been charged.
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                                ORDER 

31. Accused Jyoti  Prasad Baruah is acquitted from the  charge

under Section 160(2)/154/174 (c)  Railways Act,  1989 and

set at liberty.

32. The bail bond furnished by the accused person shall remain

in force for a period of 6 (six) months from today in view of

the provision of section 437A CrPC. 

33. Material seized during enquiry, if any, to be disposed in due

course of law and time. 

34. Judgment is pronounced in open court by reading out the

operative part of same. Case is disposed on contest.

35.  Given under my hand and seal of this court on the 11 th day

of January,2023

Typed and corrected by me:-  ,             

                                     
                                                                                                         Tanusree Dey, AJS

                                      Special Judicial Magistrate (Railway) 

                                                            1st Class, Tinsukia 
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                                      ANNEXURE

   Prosecution Witness:   

     P.W. 1   : Lechai Bikomiya Deori ASI/RPF/NTSK

     P.W. 2   : Doli Saikia, the gateman

     P.W. 3   : Indrajit Deori, SSE/Signal/TSK

     P.W. 4   : Sannjib Hazarika, Technician Signal/CKW    

     P.W. 5   :  Bhupen Baruah  

     P.W. 6   : Bhanuma Sonowal, ASI/RPF/MXN  

     P.W. 7   : Ritesh Kumar, SM/Lahoal 

     P.W. 8   : Jitul Sonowal

     P.W. 9   : Tridip Borah

     P.W. 10 : Premananda Biswakarma IPF/CIB/NJP

     P.W. 11 : Debojyoti Dutta,MVI,Dibrugarh

     P.W. 12 : Raj Kumar Bhajo

  Defence Witness :

                NIL

    Prosecution Exhibits :

    Exhibit 1 :  Joint Verification Report

    Exhibit 2 : Seizure cum zimmanama
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    Exhibit 3 : Seizure list

    Exhibit 4 :  Statement of PW1 before RPF

    Exhibit 5 : FIR

    Exhibit 6 :  Stament of PW2 

    Exhibit 7 : Damage Value certiicate

    Exhibit 8 : Statement of PW3

    Exhibit 9 : Entry dated 23.08.2021 in Gate Log Book

    Exhibit-10 :  Statement of PW5

    Exhibit 11:  Confessional Statement of the accused.

    Exhibit 12 : Statement of PW6

    Exhibit 13 : Entry dated 23.08.21 in XR memo book

    Exhibit 14 : Entry dated 23.08.21 in SM diary

    Exhibit 15 : Entry dated 23.08.21 in train Signal Register

    Exhibit 16 : Entry dated 23.08.21 in DN Train Signal Ragister

    Exhibit 17 : Statement of PW-7

    Exhibit 18 : Statement of PW-8

    Exhibit 19 : Statement of PW-9

    Exhibit 20 : Statement of PW-10

    Exhibit 21 : MVI report

    Exhibit 22 : Sketch map of place of occurrence

    Exhibit 23 : Prosecution report.
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  Defence Exhibits:

               NIL

   Court Exhibits :

                 NIL

    Material Exhibits :

                NIL        

                                                       Tanusree Dey, AJS

                                      Special Judicial Magistrate (Railway) 

                                                            1st Class, Tinsukia                       
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